o
L}

| S

= e .

Q\ .
S

CENTRAL _ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH

ALLAHABAD .

Allahabad this the g’k day of 1996,

Hon'ble Mr, Justice B.C, Saksena, Vice-Chairman
Hon*bhle Mr, $, D ta minigtrative Member.

1, Origingl Application no, 260 of 1992,

Shiv Narayan Pateriya, S/o shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

soe Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VT.

1i. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

1it, Divisional R:Ilway Manager, Central Railway, Jhansi.

se e Responden‘ts
Alongwith

w Origingl Application no. 261 of 1992.

\XO‘;L Ghanshyam Dass Chaurasiya, S/o shri H. Chaurasiya,
\ Jyf R/o 9, Ganesh Bazar, Jhansi,

s e Applicant.

Versus

i. Union of India through General Manager, Central
Hellvway, bombayYT.

ii. Chairmen, Railway Service Commission {Known as
Railway Recruitment Board now), Bombay Cenrtral,
Bombay.

.++ Hespondents.
2. Crijinsl Application no. 262 of 1992,

aresnerher Tripethi, S/o Sri H.L. Tripathi, R/> 4
JJEKfaﬂ Khirki, Jhansi.

\.u'.u'

T .
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Versus
” ot I-ddig fhrough Genc 9T, o0
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ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Cenatral,

iii. Divisional Railway Manager, Central Railway,
Jhansi.

oo Respondenté.

. Original Application no. 203 01 19y9Z.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

'y Applican‘t.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay. Central,
Bombay.

LI ReSpOr‘"\.niF.

4. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

«r. Applizant.
Versus

i. Uniosn of Ipdia, through General Manager, Central
Railway, Bombay VT,

ii. Chairfan, Rallway Service Tomrdssion {(nov known
as Réi owey mecruitment Cogroy, Doay Lortral,
Bomba w 1\-7 .

iii. Divis:onal Ralliway Manager, Central Railway, Jhansi.

L2 RE‘SpDndentS .

‘. Originel Application no. 208 ¢ 172, i
Km. Altke S.uhan.ar, D/o Shri V,0. .a-asar, 5/o 49 é
Naersinan =~.» Tariys, Jhansi. %
A LLZant i

Versus }

i

i. Unin 57 Indis Throush wreral Manager, Central ;

5y
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. .~ Railway, Bombay VI.

ji. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

.+. Respondents.

¥. -Original Application no. 266 of 1992.
Dilip K mar Agarwal, S/o Shri N.G. Agarwal, R/o 45,

Chalwiyana, Jhansi.
. App 1iC antn
Versis
!

i. Union of India through General Manager, Central
Railway, Bombay VI.

\ ii. Chairman, Railway Service Commission ( now known as
Railway Recruitment Board), Bombay Central, Bombay.

iii. Divisional Railway Manager, Central Rallway Jhansi.

... Respondents.
O:A - 14T oF 1992

@ Avdhesh Kymar Vaidh, S/o Shri U.S. vaidh, R/o 131
Devri Mohalla, Ranipur, District, Jhansi.
... Applicant.

Versus

i. Unpion of India through General Manager, Central
Railway, Bombay VT.

§i. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

«es Respondents.

q. Oriqnal Applicetiorns. 268 of 1992.

Satya Prakash Dubey, S/o sri B.P. Dubey, ¢/ Bunde lk hand
Medical Stores, Nariya Bazar, Jhansi.

ses mp liCant.

Versus
i. Union of India through sereral Mananger, Central J
Railway, Bomtay VI. |
|
id Chalirman, Ralivay Serwvice Doomno 073 i A00wh
| as Rallway Becrultmert dourw;, sy sooeral
“ Bombay.
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0. Original Application no. 269 of 1992

sripal Singh, S/o shri Rajjan Singh, R/o Post and Village
ChirhUI, Distt. Eta,'ah (Uopn) .

e mp iicant.
Versus
i, Union of India through General Manager Central
Raulway, Bombay VT. '
ii. Chairman, Railway Service Commission ( now known

as Railway Recruitment Board), Bombay Central,
Bombay.

i4i, Divisional Railway Manager, Central Railway, Jhansi.

... HRespondents,
1f. Original Application no. 270 of 1992,

Rajesh Kumar Stivastava, $/o Shri I.D. Srivastava, R/ o
86 Chandr: Snckhar Azad, Ganesh Bazar, Jhapsi.

e Applic:an’t'..
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commissicn ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

$4i. Divisional Railway Manager, Central Railway,
Jhansi.

ee. Resrondents.

19. Origingal Application no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
Fost Dhamboisir, Tehsil Telbohal, Distt. Jhansi.
..o Applicaent.
Versus
i. Union of India through sereral Lanager, Coctral
Sallway, Rombay VI
ii. Thairman Railway Service Commisczion tnow sl

45 Railway Recruitreri Roerd), Eouday Coriléls
Borbay.

j
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iii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

-

13. Original Application no. 272 of 1992. .

prakach Mishra, S/o Shri Madan Mohen Lal Mishra, R/o

[ Th. -3
UQ.La\duuau’ - LAY Sy W

0 ¢
)
- g

.4 Applican't.
Versus

i. ynion of India through General Manager, Central
Railway, Bombay VI.

ji. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansie.

e.. Respomdents.

1&. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, s/o shri S.I. Mohammad, R/o
682/6, Tondon Compund, Civil Lines, Jhansi.

... Applicant.
Versus

i, Union of Indi a through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission,(now known
as Railway Recruitment Board), Bombay Central,
Bombay.

331i. Divisional Reilwzy Menagel, Central Railway,
JhanSio

ss e Respondents.

16, Oriminal Apolication no. 274 of 1992.

Beepak Babu Rawat, $/o Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitrur (U.F)

LY Applicant.
TTe s

. Jnicp opoirdds 1 hrough General Maneger, Centrel
HKailway, cogbeay Vie

Q l a.-né/f
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ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

- iii. Divisional Railway Manager, Central Railway,
Jhansi.

se s Rospondents._

18, Criginal Application no. 276 of 1992.

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

ees Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railay,
Jhansi.

... Respondents§

9. OCriginal Application noc. 276 of 1992.
Mahesh Chandra Sharma, S/o Shri R.D. Sharms, R/o 241
Outside Datie Gate, Behind Home Guard Trairirg Center
JhaNSi.
" Applicant-
Versus

i. Unicn of India through Zereral ianager, GCentral
Railway, Bombay VI.

ii, Chairman, Railway Recruitmert EBoard (Priviously
kmowr s Railway Servace Corcission?, Bombay
Centrel, Bombay.

..+ Respondents.

1%, Original Application no. 277 of 1992.

R.S. Updhayaya. S/o Sri H.5. Updhzvyevya, R/o Railway QT.
no. G-"lock, Agra Cantt.

... Applicant,
VECSUS

3 - 3 b gm pe g~ v o LT v - - - + .
1. S N Iniila t‘:l'-l'\.':-,:. L el daekinddg i, (..e."s...-\.al
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Railway , Bombay VT,

Chairman Railway Service Commission {now known

ii.
as Railway Recruitment Board), Bombay .Ceptral,
Bombay.
jii. Divisional Railway Manager, Central Railway,
Jhansi.

.+« Respondents.

19. Original Application no. 278 of 1992.

om Prakash Rai, s/o shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk, Jhansi.

... Applicant.

, Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ji. Chairman, Railway Service Commission (now known

as Railway Recruitment Board), Combay Central,
Bombay. .

4ii. Divisional Railway Manager, Central Railway,
Jhansi.

s Respondent5¢

90. Original Application mo. 279 of 1992.

Ajai Kumar Upadhayayas s/o sri B.L. Updhayaya, R/o 182/1
Bzrubhonde la, Jhansi. '

... Applicant.

Versus

i. Uni-n of India through General Manager, Centrsl
Railway, Bombay VI.

ii. Crairman Railway Service Crar~iggion ( now Kniown
as Railay Recruitment Board), Bombay Cerntra:
Bombay e

iii. Divistonal Rahlway Manager, Gentral Railway,
Jhansi.

Regpondents.

ae 0

~y. Original Application no. 280 of 1962,

“hirvas, S/o Shri Tamhe, R/o Gram Dars: prat

ol i ulStt. L b e
¥

A =

"o Appic anv
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Union of India through General Manager, Central '
Railway, Bombay VT.

Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

Divisional Railway Manager, Central Railway,
Jhansi. o

.+« Respondents.

Original Application no. 281 of 1992,

Mahendra Kumar Tripathi, S/o shri B.D, Tripathi, R/o
305/2, Jhokan Bagh, Jhansi.

i.

ii.

iii,

1

23.

ae Applicant.
Versus

Union of India through General Manager, Central
Railway, Bombay VI,

Chairman, Railway Service Commigsion (now known
as Railway Recruitment Board), Bombay, Central

Bombay. .

Divisional Railway Manager, Certral Railway,
Jhansi.

«s+ Respondents.

Original &pplication no. 424 of 1992.

Rajesh Chancra Tripathi, S/o shri A.S. Tripathi, R/o
Kaleco Kywan, Tinwari Road, Banda.

iii.

e Appli(:c‘_-n't.
Versus

Jnion of India through General Manager, Central
Railway, Bombay VI.

Zioirrar, Rallway Service Commission (now known
¢* wiy Recuritment Board), Bombay Ceortral,
Divisional Railway Manager, Central Railway, Jhansi.

.+« Rescondents.

vininal Application no. 425 of 1%92.

r Awasthi, §/o Shri L.S. Awssthi, #,¢ 76

r: Bérar, Jhensi,




s

Japaluddin Khan, S/o Shri N.U. Kh

/9 1

. Versus

Union of India through Generai.Mgnager; Central.

Railway, Bombay VI.

i
]
Original APplicatién no. 428 of 1992+

C/o A.B.M. Buildi Materiask, Nandanpura, Sipri Baz

Jhansi- ‘ : T
1 versus ! | 14; 
i. Union of India through General Ménage:, Central
"’ -Railway, Bombay VT. , o g _
$4. Chairman, Railway Recruitment Board (Previously
knonw as Ralilway Service Commission), Bombay
Central, Bombay. E
jji. Divisional Railway Manager, Central Railway,
JhanSio i
... Respondents.
26, Original Application no. 429 of 1992,

vinod Kumar Awastt;t, s/o shri R.R, Awasthi, R/o Mohalla
Hatwara, P.O. Talbeha

i.

ii.

iii,

t' Distt. Lalitpur (Uopc)o
ev. Applicant,
versus

Union of India through General Manager, Central
Railway, Bombay VI.

Chairman,Riilway service Commission (now known
as Railway Recnuitment Board), Bombay Central
Bombay. .

Divisional Railway Manager, Central Railway,
Jahnsi. _ _

PN Respohdents.

.Ilt!l.lO/-

\

Y

; Rfo Donn;niialgﬂéga:;_
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. Origingl Application no. 516 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post
Baldeo, Distt. Mathura (U.P.) .

s e Applican't .

versus

ie Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recrujtocnt Board (Previously
known as Raillway Service Commission), Bombay
Central, Bombay.

iii, Divisional Rallway Manager, Central Reilway,
Jhansi. ’

.++ Respondents.

2R. Original Application no. 918 of 1992. .
Rajendra Kumar Srivatavs, s/o shri V.S. Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
JhanSio
ess Applicant.
Versus

i, '3 i .~ of India through General Manager, Central
Bailway, Bombay VI.

ii., Chairman, Railway Recruitment Bosrd, Bombay, Cen-
trzl (previously known as Railway Service
Commission) .

iii. Divisional Railway Manager, Central Railway,
Jhansi,

P R&Spondentso

29. Original Application no. 920 cf 1992.

P

: Soral Kai, S/o Shri B.L. Rai, R/o 20 Ramlila Naldan,
{: irm:, Distt. Jhansi.

LI ] Jtpi_,lj.(;drl‘t
Ve sus

i. Union of India through Genzral Manajer, Central
Railway, Bombay VI.

:i. Chairman, Railwav Recrultment Roerd {Frewviously
“nowm as Rallway service Commission), ©oiway
C:niral
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{ii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

26. Original Application no. 922 of 1992

pankaj Kumar Gupta, S/o Shri S.B. singhal, R/o Rly.
Qr. No. MB 178-4, Station Road, Agra Cantt.

s Applic.an‘t.
Versus

i. Union of India through General Menager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Bombay
Central.

j31i. Divisional Railway Manager, Central Railway,
Jhansi,.

... Respondents.

34+ Original Application no. 923 of 1992

Pradeep Kumar, S/o Shri P. Naravan, R/o house no. 475
near Rihari Ji Ka Temple, Babir:, Jnansi.

.+s Applicant.
Versus

ie Union of india through sereral Manager, Central
Raililway, Bombay VT,

ii. Chairman, Railwey Recruliment Roard (previously
Known 2s Hai lway service Commission), Bombay
Central.

j3ii. Divisional Railway NMenager, Central Railway,
Jhansi.

. s ReSpOT‘ldentS.

32 Original Applicstizr n2. 924 of 1962

MaGnuwa.a Khare, W/o . .- - . 2r--35%8Va, R/o =22
243/5, Weinagarh, laz.r, oo sl

$=ds

)
1

or of India through General Manager, Central
fviy, ;T

—
[

=

n
-2 Ty AR

—‘_\“ ...‘.12/_
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ji. Chairman, Railway Recruitment Board (Freviously
known as Railway Service Commission), Bombay
Central.

1ii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

L5 Orizinal annlication no. 1072 of 1992

sohammad Israil, S/o Shri lohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

s e AﬁpliCant“
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

i1i. Chairman, Railway Recruitment Board {previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

..» Respondents,

3L Original Applizstion no. 1073 of 1392.

Jagdish Prassed Tewsrl, 5/o Sskri Baij Nath Tiwari, R/0
villange Sunrsghi, P25t Tindwari, Distt. Banda.

... Applicant,
Versus

i. pion of indie through General ManagerT, Central
Lailway, Bombay VI.

ii. Crairman, hallwa Recruditment Board reviousl
i3y y .Bog 5%%% y

kriowr as way Service Commlsslon avy
Cerivel

jii. Divisizrzl FRailway Manager, Centrel Railway,
Jransi .

25, Soie .. xoiization no. 1074 st 777

Soucayt Zeit o Imzréz, /o Shrl UlS. STontas A T

E'-.,_-}]'-ld f);',ar, [30T N JJ.. ?,ljt'_lLﬂiao (U-pa)

{}\uoc-lj/'

h"‘ =
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versus

i, Union of India through General Manager. Centrial ’
Railway, Bombay VT. i

ji. Chairman, Railway Recruitment Board (previously |
known as Railway Service Commission), Bombay -
Central. , “

iii. Divisional Railway Manager, Central Railway,
Jhansi. - ’ .

... Respondents.

36. Original Application no. 1075 of 1992.

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/o 114,
Mewatipura, Jhansi.

... Applicant.
versus

i. Union of India through General Manager, Central
Railway, Bombay VI,

ii.‘ The Secretary, Railway Recruitmernt Board (previo-
usly known as Railway service Commission), Bombay
Central. '

jiis Divisional Railway Manager, Central Railv ay,
Jhansi.

... Respondents.

3f. Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav Dgs, R/o Poonch, Moth,
Distt. Jhansi.

.ee Applicant.
Versus
i. Union of Indie through Geners! Manager, Central

Railway, Bombay VI.

ji. Chairman, Railway Recruitzent Board (previously
knorn ?s Railway Service Commission), Bombay
Certrel.

jii. Divizicrnzl Railway Mare?eT, Centr:1 Railway,
Jnansl.

..« Respondents.
33, Original Applisetion ne. 1077 of 1992.

. 1 i v H - - - . .
ASDON Humar Veraz, 3/ 9 oi- fete vermz, R/o 153, Purar:
Ya3hai, Jnansi.

. ox Applicaﬁt .
-f\\ .""'l,}.gf/—

AR '
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Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairmen, Railway Recruitment Board (previously
known as Rallway Service Commission), Bombay
Central.

§ii. Divisional Railway Manager, Central Rai lway,
Jhans\i; . . ’ .

«es Respondents.

3¢. Original Application no. 1078 0f1992

hakil Ahmad Hasmi, S/o Shri w.A, Hasmi, R/o Devganpura,
ost Fanwari, Distt. Hamirpur. (U.P.}.

ves AppliCan"t.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission}, BOmbay
Central. .

iii. Divisional Railway Manager, Central Reil ay,
Jhansi.

s Respondeﬁts.

4p. Original Application nc. 1081 of 1992.

Viiay Kumar Dwivedi, S/o shri C.S., Dwivedi, R/o villege
Takali (Hastam) P.C. Hastam, Via Khurhand Station,
Dictt. Banda.

P App 1ic arlt

Versus
i. Unior of Indiaé throuah Gereral Manager, Central
Hailwsy, Eomzey VI

ii. Chairman failway hecruitrert Board (previously
known as Railway Service Commission), Bombav
Central.

i93. Divisioral Railway Manager, Central Railway, Jhansi.

R RespOndE! nt!s.

44, Oricingl spplicetion mo. 1083 of 1992

Saoizy Kpmer fpiv o of 3/5 3hri A.P.L.Srivastavs, K e
1o Blw o ow tepmn T am o BT T; -

i, Maniioer oo S Jaran

\
..1l Applii;ai.‘rt.

: v A
NN L I
Ty




Versus

i Union of India through General Manager, Bombay VI.

ii. Chairman, Railway Recruitment Board {previously
known as Railway Service GCommission), Bombay
Central.

4ii. Divisional Railway Manager, Central Rajlway, Jhansi.

«e. Respondents.

-

-1 A 13 an £ 1
1G4 P...lca ,.'.“;'5 o _?02

) ~ o
Ghe (IR E

vinod Kumar R. Shrotiya, S/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

s AppliCant.
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VT«

ii, Chairman, Railway Service Commission{ now knowh as
Railway Becruitment Board), 8ombay Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

++»« Respondents.

43. Original Application no. 614 of 1993.

Ajit Kumar Srivastava. S$/é sShri K.B.L. Srivastava, R/©
902 Kalyani, D Civil lipes, Unnao.

o t Applicant.
| Verstus

i. Union of India through General Manager, Central
Railway, Bombay VT.

1i. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

ij5i. Divisional Railway Manager, Central Rai lway, Jhansi.

T!

) L SpCECr?T‘.'f_s‘

[

44. Original application no. 1060 of 1993.

Anand Kumar Sharma, $/0 Shri B.s. Sbhdiia, B/ {C/s) shr
G.D, Mishra, Pratap Ganjpura, Jagdalpur, Diztt. Bestra

‘e AD}'\ licantc
Versus
il Uaden of Triis through Genersl Mandivl, Cenural

lo.tléf-

ne




Railwey, Bombay VI, ®

ii. Chairman, Railway Recruitment Board, Bombay Central .
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi,

... Respondents.

44,  Original Application no, 1465 of 1993

Saniiv Kumer Tiwari, $/o shri R.N. Tiwari, R/o Gandhi Nagar
”'\'1:‘.31'*' n" f-""r"lf"* Ta 1aul‘l.

ver Applic ant .
Versus

i. ynion of India through General Ménager, Central
Railway, Bombay VI.

ji. GChairman, Railway Recruitment Board, Bombay Central,
Bombay.

i4ii. Divisional Railway Manager, Central Railway, Jhansi.

'R RespDnden'ts.

4. Original Appllcation no, 20 of 1994

arvind Srivestevs, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Misci:zr Compund, Jhansi.

.«» Applicant.
Versus

i. Jnion of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. General Nanager, Central Railway, borbey VT. -

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

+e. Respondents.

-

S Criginal Appli-cation no. 70 of 1994

Promod Srivestava, s/o shri S.S. Srivastava, R/o 137,
Chaturyana, Jhansl.

" e w (\Pplicant.
Versus

i Inicn of India through General langoer, Central
ailway, Bombay Vi.

e Trofrian, Radliway Rncwaitnér*f Peard,. Forbay Grr 00

[




Y

1ii. Divisional Railway Manager, Central Railway, Jhansi.

se e Responden'ts.

4g. Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School, Nai Basti Jharsi. - ’ -

) ves Applicant.
versus

i, Union of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT,

jii. Chairman, Railway Recruitment Board, Bombay Central
Bombay. :

K ReSponde nts.

'4§¢. Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o

422, Station Road, La}itpur.
«es. Applicant.
versus

i. Union of India through secetory, Railway Board, -
Ministry of Railways, New De lhi.

ii, General Manageﬂ, Central Railway, Bombay VI,

iii. Chairman, Kailway Recruitment Board, Bombay Central,
Bombay.

..+ Respondents.

5D Original Aprpliceotion no. 488 of 1994.
suril Kum-~ Bhainagaz, 5/o 3nri K.B. Bhatnagar, R/0 near
R.E. Coleny, Civil Linres, Lalitpur.
; e Applicant
Gounsel for the applicant Shri R.K. Nigam, = =~ '
Versus
i. Unior of India through Secretary, Railway Boeard,
Ministry of Keilweys, New Delhi,
ii. General mana;er, Centrel Railway, Bombay VI

Cheirnzs, 2-1 - Pecruliment Board, Bombay Cer:

hi
[ rca.’
e

]
o
L]
1)

o

ap e RESPOPC‘E."JL e
Counsel for the Respondents Shri A.V. Srivastava.
\ 16/
i - 0t e -/

\
\‘—n_ "
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5. Original Application no. 141 of 1988

Kn, Indra Singh, D/o Late Shri Chandan Singh, R/o 536,
Nangk Ganj, Sipri Ba zar, Jhansi.

«es Applicant.
‘Counsel for the applicant. shriAlok Dava

Versus
i The Union of Indic through the General Manzjzer,
Central Rallwayw Bombay VT.

ii. Railway Serivce Commission, Bombay.

.«» Respondents.

Counsel for the Respondents. Shri H.P. @hakorvorty
shri V.K, Goel.

ORDE R (Regerved)

JUSTICE B,C, SAKSENA,V.C,

These 50 O.,As invelve slmest identical questions of
fact and law, They are, therefere being decided by a common
order:,

2. Tﬁe brief facts are that dn tWe Employment Notice No

®/80/81 was issued by the Railway Recruitment Board Bembay',

This Board was previsusly known as Railway Service Commissien,
Aynen

ik |
In the said Employment Notice. various non-t8chincal categories,
category No4 25 had been indicated for the post of Prebationary | ?

Asstt. Station Masters., The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category Noy, 25, They were called to appear at the

- written test held on 21%,6.198l. They were alsz thown e
successful at the written test and were called to appesr at

an int2rvicw kexk held on 31,3.1982 at Bhopal or other
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they were ssked to attend the psychelegical test held in the

office of the Respondent No,2 at Ctmrchgato, Bombay on 1245 .82w
The further case &f the applicants that thereafter 2 notice ,
was displayed at the notice board of the Respondent Noi2 ‘
indiceting that same investigatiens are in process and after :
rnmnietion of the investigstiens the results will be declared m
and the appeintment orders will be issued for which equal l
numberm of posts were being reserved, The applicantg stated |

that KR he made representation on on 11.11.88 which get ne
response:, |
e

3. In the meantime it appears that the candidates

filed GAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said O.As were decided by an erder dated 14 .2’.91;

The applicants have also made reference to decisien by this
: 1

Bench of the Tribunal wviz;(i) O.A. Not 936 of 1987
smt., Raj Kumari Sharma Vsi Union of India decided on 15.%.91

(1) O.A. No, 318 of 1989 Rajesh Kumar Shivhare and Ors Vs,

lhjon of India decided on 30,9%1991%

4, The applicants further ‘case is that after the

said judgments the applicants approached the cffice of the
Respondent not.2 to bestow the same benefits arising out of
the scid judgnents to the applicants but he was told that

he should also b:ing such a direction from the Tribunal, The
applicant further contend that no inquiry had been conducted

alloved to participate in the process of inquiry. Their
further case is that am &m the entire examinetion has not been

car-:1ied and the appointment orcerc rave b isse” =030 ¢
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‘circular has alse been issued on the same subject on 5%l k906 -
a2, The Respondent ne%2 has filed a written statment in

almost all the O.As. Therein the plea'the OAs being barred by

limitatisn as provided t:Pg:Etin 21 of the A.TAct has been

' fiisida It has beer stated that =3 far as the applicants are
concerned, the final selectien of Xkks Satsgory Neb o wes
finalised during December 1986 and the name of the applicants
do not find place in the final panel jssued, as they had

net secured adcqua?:e marks to qualify, The O.M were filed
in the year 1992, A further plea taken in the counter aff ide-
vit is that the cause of action on the basis of which the O.As
are being filed sannot be said to heve eccurred wiithin the

territerial jurisdiction ef this Tribunal., The Empleyment
Notice was issued by the Respondent No.2, the office of which
fs at Bombay. The further plea taken is that the place of
stay of the applicant would not determined the jurisdictioen

to file the O.A. It has alse been pleaded that the orders
issued by the CAT Bombay Bench er Allahabad Bench does not
afford a fresh cause of action and the O.As are barred by
time, It has been pleaded by the respondent no.2 that the
said circular has no connection with the present petition.

It was meant for fixation of seniority of selected candidates
and since the petitioner das not guslified for final selection :
he has no claim for appointment. No rejoinder aff ldavit
appears to have been filed in any of the OQAs.

6. we have heard the learned counsel for the
parties. .
e )
T wc may first raime thz preliminsry objections with
e -
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of want of territorisl jurisdiction, Admittedly, the
Employment Notice was issuved by the Railway Recruitment
Board, Bombay and the result was required to be declﬁred by
the Railway Recruitment Board, Bombay, The applicants have
sought the relief of a writ of mandamus to be isswed to the

respondents to issue the appointment srder in
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applicant within a time bound paried in consenance with the

judgnent of this Tribunal in O,A. Not. 318 of 1989 dated

letalw
30.,9.1991i since the respondent neL2 is moutsido territo-

rial jusiiddictien of the Tribunal evidently such a directien
cannot be issued to the respondent nogd. The provisions
of Art, 226(01‘) the Constitution of India will not gown the
sitasation,, %';:: territorial jurisdiction of the Allahabad
Bench of the Tribunal has been leid down,$® Section 19(1)
of A.T. Act provides that:
. subjéct to the other provisions of thic

Act, a person aggrieved by any order

pertaining to any mstter within the

jurisdiction of the Tribunal may make

an applicaticon tc the Tribunal for the

redressal of his grievance,”
Thus for the purposes of maintginability of the 0.A., the
sine quopnon is that ke it seek redressal against any order

xax pertaining t¢ any matter within the jurisdiction of this
Tribunal,Rvidently since the Railway Recruitment Board

Bombay, respondern ru..-. was competent to declare the result
P v
end it being kmtgd ou‘tside the territorisl jurisdiction of

the Benmh of 'Hﬁ; Iribunal the applicants cannot seek

*}'ﬂ.‘n’ ;‘ . . .
redressal of kﬁ ¢rievance wi's o ot ‘;f?»“-}rx_g nfven ary
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Govt. has 1ssued & notification laying down the jurisdicti‘n
of the varicus Benches of the Iribunal, In respect of the
Allahabad Bench w,e.f4 1411485 the territorial juriscdictien

kas indicated in the notif icatien dated 1,988 which was

‘published in'the Gazette of India Extraeridinary dated 1.9.88
at Pgu 1 is ® State of U.P,(excluding 12 districts mentioned

under sli, No.4 under the jurisdictien of the Lucknow Bench
w.e £t 15.1.91), The final list has also been shown teo have

been published by the respoﬁdeut no,2 at Bombay, Thus we

are satisfied that for want eof territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these O.As.
8, We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised on behalf
of the respondent no.2. The selection was made in 1982 and
when certain discrepencies was found inquiries were held and
or. ¢ ;letition of the inquiry the final selection list was
issued in December 1986, The O,As have been filed in 1999,

Clesxrly the O.As are barred by limitation &s provided under
section 21 of the AT, Act, The learned counsel for the
applicent submitted that similar matters were taken wp fer
consideration by the Bombay Bencth of the Iribunal as alse by

this Bench of the Tribunal and the decision b, this Bench of
Vi fribunal in the afcressid (ks were rerndered in September
1991 while the decislon by the Bombay Bench of the Tribunal
was rendered en 14.,2,91,

9. It is fairly well settled that a decision of a

court or Trib'==1 does not afford a fresh cause of actions,

tre o o

Tr question of law which came to be dezid:d zould very well
2
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' the decision by the ‘ribunal & ether case o-?vafford& a

fresh cause of action, The case law on the questlen has been

considered by the Madras Bench ef the Tribunal in a case !

_ L

reperted in 1994(28) ATC 810 A I.P.E.U Class III Vs, Union of \\1
- 1

India and Ors, We are in respectful ‘agreement with the view
taken in the seid;cisiom. we. therefere hold that the O.As

e
are barred by limitation% ‘

10+ we may now proceed to analyse certain decisions

gited at the ber. The Bombay Bench of the Tribunal vide its

N judgnent dated 14.,2.92 had observed that most of the applicantsl

were not declared selected because they have obtained less

than 150 marks The Bench in its decision rendered on 14,291

marfs rtve \

|
|

wee held that the cuty off <t arbitrarysx as it laid down

certain qualifying marks in excess of 35% even though
sufficient nugber of persons were r:t going to join the

services amd even those whe had secured less than 150 marks
had to be appointed to fill the ava ilable vacancies which
were advertised of grtain directions were given to the respo-

1

) ‘
ndents(kto identify the actual number of vacancies in the Emple-
yment Notice No. 2/81-82 and the vacancies in each category

have to be further earmarked. This is for category no'2d,

(11) The respondents shell furiher find out as to how many 2
candidates, wic eppfered in the said examination,
nave been selected finally and given appointments
Several
gixiXax other directions were alsc given which would not be
relevant for our purposes. Except to note that in compliance
whth the directions given in the said order the High Power

Coommittee gave its report, Thereafter a contempt petitiorn was

13
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cecured 105 or more marks cut of 3C0C.shall be deemed te have .

been recommended for Category NoW25 and the General Managers
of the respective Railweys shall take steps to consider
whether these ipplicants can new be granted appeintmments

in the vacancies which we have indicated , within twe menths

fren the date of receipt ef the ardery

1l. The respondents thereafter filed civil appeals mo. |
1821=31/1994 and the Hon'ble Supreme Court vide its judgment |
delivered on 29%9,1994 set aside the order dated 61,10L93

passed by the Bombay Bench of the fribunall It did not find

any arbitrariness in the cut eff marks which were also adopted
by the High Power Committeey Thereafter certain other

" petitions were filed before the Bombay Bench, The 1leading
0C.A ;s 280/91'. The 14 O.As were decided by 8 ceemon judgment
cated 1,2.95 and they were dismissed on the ground of limi- )
tation as also on merits,

12, The lsarned counsel for the respondents has also

placed for our considerztion a decision rendered by the

Jabalpur Beach in 0,A. 405/88 decided on 6£2:.95, The Frp:
i

Bench took the view that, the decisions in appeals by the

Hon'ble Supreme Court through its judgment dated 29,994’

the matter Nzs cocoe 1o a0 ena ¢nc cdismissed the CA holcing thla
the applicantg wes not entitled to any relief |
13% These 'O,As have hear to suffer the same fate:, They
are barred bv limitation, not maintainable befers this Bench .,a
and even en merits no case for interference is made out, 5

All “Jthe Cuave are thirtefare disnicsad, No orders as to costs
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